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The 24th March 2015
No. 1/g*-10-15/2012-1382—In exercise of powers conferred by proviso to Article
309 of the Constitution of India, the Governor of Bihar is pleased to make the following
rules to regulate the appointment and others service conditions of Excise Chemical
Examiner under the Department of Registration, Excise and Prohibition :-
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1. Short title, extent and commencement .-
(D These Rules may be called ‘‘The Bihar Excise Chemical Examiner
(Appointment and Service condition) Rules 2015
2) It shall extend to the whole of the State of Bihar.
3) It shall come into force soon.
2. Definition .- In this Rule, unless otherwise requires in the context

(1) “Government” means Government of Bihar ;

(i1) “Department” means Registration, Excise and Prohibition Department ;
(ii1))  “Commission” means Bihar Staff Selection Commission ;

(iv)  “Appointing  Authority” means  Principal = Secretary/Secretary

Registration, Excise and Prohibition Department.

3. Constitution of Cadre .- There shall be the post of Excise Chemical Examiner
in the Bihar Excise Chemical Examiner cadre. The pay scale of this post shall be same as
may be determined by the State Government, time to time.

4. Appointment.- The appointment to the post of Excise Chemical Examiner shall
be made by direct recruitment on the basis of the recommendation of the Commission.

5. Qualifications.-

(1) Minimum qualification for direct recruitment to the post of Excise
Chemical Examiner shall be IInd class MSC (Chemistry), passed from
any recognized university.

2) The minimum age limit for direct recruitment shall be 21lyrs and
maximum age limit shall be same as may be determined by the
Government category wise from time to time. The 1st August of the
relevant year shall be cut off date for determination of age.

6. Procedure of Recruitment .-

) The appointing authority shall send the reservation category wise
requisition to the Commission upto 30th April after calculating Vacancies
as on 1st April and roster clearance.

(i) The Commission shall after advertising the vacancies in view of
requisition invite application. The basis of recruitment shall be written
examination and interview. The written examination shall be of objective
questions of two papers of 150 marks each. The subjects and full marks
of the examination shall be as follow :-

Written Examination 300 marks.

(1) First paper-chemistry -150 marks

(i1))  Second paper-

(a) General Knowledge-100 marks
(b) Quantitative aptitude-50 marks
Interview- 35 marks.

(iii)) The procedure for written examination and interview shall be
determined by the commission. There shall be an expert of chemistry also in
the Interview Board.

(iv) The Commission shall prepare the merit list on the basis of the
marks obtained in the Written Examination and Interview. After completion of
merit-list, the Commission shall conduct the initial verification of certificates
and health examination. There after final recommendation shall be forwarded
to the appointing authority. After verification of certificates, police
verifications shall also caused to made at the stage of appointing authority
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(v) After the recommendation of the Commission, the compliance of
instructions issued by the government from time to time, related to the process
of appointment shall be compulsory.

7. Reservation .- It shall be compulsory to comply the reservation Act and Roster
for direct recruitment issued by the Government from time to time.

8. Probation Period .-

After appointment, the recommended candidate shall be on probation. Probation
period shall be of two years. The probation period may be extended up to one year if the
service and conduct is not found satisfactory. The appointment of such Excise Chemical
Examiner shall be terminated if the service and conduct is not found satisfactory during the
extended period with out any notice.

9. Training .- The Excise Chemical Examiner shall have to complete successfully
such training during probation period which shall be determined by the Department.

10. Departmental Examination :-The Excise Chemical Examiner shall have to
pass the Departmental Examination organized by Board of Revenue. The subjects for
Departmental Examination shall be determined by the Department in consultation with the
Board of Revenue.

11. Confirmation.-The services of the Excise Chemical Examiner may be
confirmed after satisfactory completion of probation period, successful completion of
training and passing the Departmental Examination.

12. Seniority.- The inter-se-seniority of the Excise chemical Examiner shall be
determined according to the determined merit list by the Commission.

13. Residuary matters.- With regard to the matters not specifically covered by
these Rules, the provisions of relevant Rules/Resolution and instructions of the government
shall be applicable.

14. Inter pretation.- If any question arises relating to the interpretation of these
rules, it shall be referred to the Department whose decision thereon after consultation with
the Law Department shall be final.

15. Removal of Difficulties.- If any difficulty arises implementation of these rules,
the Department may remove such difficulty, of consultation with the Law Department, by
general or special order which is not in consistent with these Rules.

16. Repeal.-

(1) All Rules and resolution, orders instructions etc issued in respect of this
cadre by the Department from time to time are here by repealed.

(2) Not with standing any such repeal, any thing done or any action taken
under Rules, Resolution, instructions etc shall be deemed to have been
done or taken under these rules as if these rules were come in to force on
the date on which such thing was done or such action was taken.

By order of the Governor of Bihar,
Sd./lllegible,
Special Secretary to Government.

31efieteh, AiaTerd Ao,
e, Uear gRT uehridd v Figd|

fIeR 715e (3 ATURTT) 401-571+10-10E10410|
Website: http://egazette.bih.nic.in



